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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HVDERABAD BENCH 

AT HYOERABAIJ 

O.A. 541/94. 
	 Dt.o? Decision : 26-8-94t 

Dr. C.Uma MalleshJiara Rab 
	

Applicant. 

'I 

1 • The Secretary to the Gout. 
&_ ifaiñt..9°n4rtrnent of Personnel 

The Union Pubic Service Commission, 
rep. by its Secretary, Dholpur House, 
Shahjehàn Roab, New Delhi. 

STATE of Andh'a Pradesh, rep. by 
the Chief Sedretary, Secretariat, 
Hyderabad. 	

/ 
K.flarni Reddy 
C.S.Ramachan1ramurthy 

5. K.Sukender Reddy 
7. M.R.K.Sharmsj 
B. K.R.U.Yesude 
g Gj<jshn Real 	 .. Respondents. 

Counsel for the Applicant : Mr. G.Vedantha Rao 

Counsel for tH Respondents: Mr. N.R.Deuaraj,SR.CGSC. 

Mr. D.Panduranga Reddy, Spi. 
Counsel for A.P.State. 

CO RAM: 

THE HCNBLE SFRI JUSTICE \I.NEELADRI RAG : VICE CHAIRMAN 

THE HONBLE SbRI R. RANGARAJAN : MEMBER (ADMN.) 
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JUnGEME NT 
(as per ri Justice V.Neeladri Rao, Vice Chairman) 

t
tesPondent No.21 in O.A. 118/94 preferred 

this O.A. praying for declaring that Notifications 

No.11031(1O/93-AIS(2) dated 15-12-93 and F.No,14015/ 

31/91-AS(t) dated 16-12-93 of Government of India, 

Ministr of P.PG & P Department of Personnel and 

Trajnjn, New Delhi, letter No,14014/59/93-AIS(I) 

dated 24-1-94 of Dept. of personnel & Training. 

Govt. of India and G.O.Rt.No.1143 dated 8-3-94 issued 

by Govti of A.P. are arbitrary, illegal, unconstitutional 

for consequential quashing of the same. 

	

2. 	The relief claimed in regard to the declara- 

tion t!tht notifications dated 15-12-93 and 16-12-93 

referred to above are arbitrary, illegal and un-

constitLtional, is similar to the relief claimed 

in O.A. 118/94.  By order of today i.e. 26-8-94 

we hel in O.A. 118/94 and batetk that thOe twa 

notifiqations are illegal and hence they are quashed. 

Hence rme relief tegranted in this O.A. also with 

refererice to those two notifications i.e. notifications 

dated 5-12-93 and 16-12-93. 

	

3, 	G,O.Rt.No.1143 dated 8-3-94 was issued for 

fi*ation of seniority of the 14 officers referred 

to in 
rotification 

 dated 16-12-93 in pursuance of 

appointment as per the said notification. 

contd....  
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As we hav held that the said notification is illegal 

and as sucih it is quashed, GO Rt.No.1143 dated 8-3-94 

is also liable to be quashed. 

By letter dated 24-1-94 the year assigned to 

all the 14 officers for whom appointments were given 

for lAS vide notification dated 16-12-93 is 1984. 

This letter dated 24-1-94 has also to be quashed as 

the notification dated 16-12-93 had been quashed. 

Hence for the reasons stated in our order 

in O.A. 18/94. notifications No.11031/10/93-AIS(2) 

dt.15_12_93 and P..No.14015/31/91-AIS(I) dt.16-12--93 

of Govt. of India, Mm. of P.PG & P, Dept. of Personnel 

& Tr&mn1ni, New Delhi are quashed. Consequently 

the letter dated 24-1-94 bearing No.14014/59/93-AIS(I) 

df Dept. f Personnel & Training, Govt. of 1ndia 

and G.O.R.No.1143 dt.8-3-94 of Govt. of Andhra Pradesh 

are cyuash4?d. The O.A. is ordered accordingly. 

No costs. 

Ranqarajan) 	 (V.Neeladri Rao) 
ther/Admn. 	 Vice-Chairman r 

of Auqust, 1994. 

n *it'/ 	

Dted;the 	26 th day 	 lP6fl. 

Deputy Registrar(J) Cc 

is 

To 
 Sbe Secretary t 

tpt.of person 
 The Secretary, 

 The Chief Secre 
 One copy to Mr. 
 One copy to Mr. 
 One copy to Mr. 
 One copy to Ljk 

8.One spare copy. 

pvrfl  

the Govt.of India, 
?1 & Training, North Block, NewtElhi. 
.P.S.C. Dholpur House, Shahjahan Road, New 	1hi• 

;ary, State of A.P.Secretariat, ilyderabad. 
;.veaanta Rao, Advocate, CAT.1-Iyd. 
.R.ivraj, Sr.OGSC. CAT.Hyd. 
D.Panduranga Reddy, spl.Counsel for A.P.GOvt.,CAT.H1. 
:ary, CAT.Hyd. 



Dismisped 

Dismi9sed as withdrawn 

Dismssed for 	fau1t 

Orderd/Rejeted 

No order as to costs, 
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IN TEL CE ETRAL ADINIS TRATIVE TRIBUNAL 

HYDERABAD BEECH AT HYDERABD 

TEL HON'}3Lt :R.JusncE. V.NEELADIU R&O 
VICE_CHAIRtWT 

AND 

TI;Fc EOi' ILL 11rc.R0RANuAoI.N- 

DATED;,Uo  

&nEW'JUWNENT 

M.A.No ./R.A/C.A.No. 

in 

O.A.No. 

	

(w.p.wo 	) 

Admitt. d and Interim directions 
Issued 
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Allowe 

Disposed of with directions. 
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